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CHHATTISGARH ACT
~ (No. 13 of 2008)

CHHATTISGARH PANCHAYAT RAJ (AMENDMENT) ACT, 2008

At Act further to amend the Chhattisgark Panchayat Raj Adhinivam, 1993
{No. 1 of 1994}, .

Be it enacted by the Chhattisgarh Legislature in the fifiy-ninth year Oflh\. Repubhc of
India, as follows :-

Short (lle, extend 1. - () This Act may be called the Chhatisgarh Panchayat Raj (Sansodhan)
snd  Commence- Adhiniyam, 2008.
menl.

(2) It extends to the whole of State of Chhattisgarh.

) It shall come into force on the date of i1s publication in the Official Gazelle,
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After clause (ii) of sub-section (4) of section 13 of the Chhauhémh Panchiayai
Raj Adhiniyam 1993 (No. 1 of 1994) (hereinafter referred to as the Principal
Adhiniyam) the following shall be inserled, namely —

“Provided that the term of conseculive two general elections of
panchayat shall constilute one rotation.”

In sub-seclion (5) of section 13 of {he Principal Adhiniyam, for the words
‘func third™ the word “half” shall be substitated.

In sub-section (6} of section 13 of the Principal ‘Adhiniyam, for the words
“one third” the word “half” shall be substituted.

Afier sub-scction (6) of section I3 of the Pnnc:pa] Adhiniyam, the followmg
shall bc inserted, namely :—

“Provided that the term of conseculwc 1w gcneral eicc.nuns of
panchayat shnll c_onslllulc one rotation.”’

In sub-section (3) ofsecLIOn 17 of the P‘nnapal Adhiniyam, for the words
“one third” the word “half” shall be substituted.

After sub—sccl:on (4) of section 17 of the Principal Adhm:yam the following
shall be inserted, namely :—

“Provided that thc‘lcm'i q_f con.";t_:cutive two general clections of
panchayat' shall conslilule one rptation."

After the word "Prov:ded" in the first proviso to snb-section (4) ofsecnon 17
ol' the Principal Adhiiniyam the word “further” shall be-inserted.

After clause (i) of sub-section (3) of section 23 of the Principal Adhiniyam,

the followmg shall be inserted, namely :—

“Provided lhal the lcrm of consecuuve lwo general elections of

panchayat shall consitule one rotalion.”

In sib-section {4) of section 23 of the Principal Adhiniyam, for the’ words
“one thifd” the word “half” shall be substituted. .

1n sub-section (5) Df-secl'i'driz_i of the Principal Adhiniyam, for the words
“one third” the word "half’" shall be substituted,

Afier sub-section {5) of section 23 of the Principal Adhiniyam, the {ollowing
shall be inserted, namely :—

“Provided that the term of conseculive two general elections of
panchayat shall constitule one rotation.”

In clause (b) of sub-section (2) of section 25 of the Principal Adhiniyam, for
the words “one third"” the word “half™ shall be substituted. '

After clause (b) of sub-section (2) of section 25 of the Principal Adhisiyam,

- the following shall be inserted, namely :—

“Provided that the term of comsccutive two gencral elections of
panchayat shall constituie one rotation.”
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Alier clause (i) of sub-section (3} of section 30 of the Priacipal Adbiniyam, 3
the following shall be inserted, namely :—

“Provided thal the tenn of conseculive two general clections of
panchayat shall constitute one rotation.”

After the word “provoded” in the first provise to clause (ii) of sub-seclion (3)
of section 30 of the Principal Adhiniyam. the word “further™ shall bhe
inserted. ) .

In sub-section (4) of section 3Q of the Principal Adhiniyam, for the words
“one third” the word “half"shall be substituted.

In sub-section (5) of section 30 of the Principal Adhiniyam, for the words
“one third” the word “half™ shall be subsliluled.

Afier sub-scetion {3) of section 30 ofthe Principal Adliniyam, the fullowing
shall be inseried, namely :—

“Provided that the lerm of consecutive two reneral elections of
panchayat shall-constitute one rotation.™ '

In clause (b) of sub-section (2) of section 32 of the Principal Adhiniyam. for
the words “one third" the word “half” shall be substituted.

Afier sub-clause (b) of clause (i) of sub-section (2) of section 320f the
Principal Adhiniyam, the following shall be inserted, namely- :—

“Provided that the term of consecutive lwo general eleclions of
panchayat shall constitute one Totation,”

Clause-s (k) and (m) of swb-section (1) of section 36 of the Principal
Adhiniyam shall be omitted.

Afier-section 61-A of the Principal Adhintyam, the following pruvisa shatl

be inserted, namely :—-

“Provided that provisions of this Chapier shall not apply to the area

" falling under the-jurisdiction of Naya Raipur Development Authority
- notified under section 64 of the Chhatisgarh Nagar Tatha Gram Nivesh

Adhiniyam, 1973 (No. 23 of 1973).”

In sub-section (1) of section 65 of the Principal Adhiniyam, for the words °
“five years” the words “seven years™ shall be substituted.
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CHHATTISGARH ACT
(No. 14 0f 2019)

THE CHHATTISGARH PANCHAYAT RAJ (SANSHODHAN) ADHINIYAM, 2019

An Act further to amend the Chhattisgarh Panchayat Raj Adhiniyam, 1993

(No. 1 0f1994).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the

Republic of India, as follows :-

L

) This Act may be called the Chhattisgarh Panchayat Raj (Sanshodhan)
Adhiniyam, 2019. )

(9)) It extends to the whole State of Chhattisgarh.

€)) It shall come into force from the date of its publication in the Official Gazette.

In Section 2 of the Chhattisgarh Panchayat Raj Adhiniyam, 1993 (No. 1 of 1994),
(hereinafter referred to as the Principal Adhiniyam), clause (xiii-a) shall be omitted.

In Section 13of'the Principal Adhiniyam,-

0] the proviso of clause (ii) of sub-section (4) shall be omitted; and

) the proviso of sub-section (6) shall be omitted.

In Section 170fthe Principal Adhiniyam,-

€)) the first proviso of sub-section (4) shall be omitted; and

) in second proviso of sub-section (4), the word “further” shall be omitted.
In Section 23 of the Principal Adhiniyam,-

€)) the proviso of clause (ii) of sub-section (3) shall be omitted; and

(9)) the proviso of sub-section (5) shall be omitted.

In sub-section (2) of Section 25 of the principal Adhiniyam, the first proviso shall be
omitted.

Short title, extent
and

commencement.
Amendment of
Section 2.
Amendment of
Section 13.
Amendment of
Section 17.
Amendment of -
Section 23.
Amendment of
Section 25.
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Amendment of 7 In Section 30 of the Principal Adhiniyam,-
Section 30.
0 the first proviso of clause (ii) of sub-section (3) shall be omitted;
() in second proviso of clause (ii) of sub-section (3), the word “further” shall be
omitted; and

3 the proviso of sub-section (5) shall be omitted.

Amendment of 8 In sub-section (2) of Sectio’rii 32 of the principal Adhiniyam, the first proviso shall be
Section 32. omitted.
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CHHATTISGARH ACT
(No. 20 0f2019)

THE CHHATTISGARH PANCHAYAT RAJ (SANSHODHAN) ADHINIYAM, 2019.

A Act further to amend the Chhattisgarh Panchayat Raj Adhiniyam, 1993 (No. 1 of 1994).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the Republic of India, as follows :-

Short title, extent and
commencement.

Amendment of Section 2.

Amendment of Section 13.

Amendment of Section 22.

Amendment of Section 29.

Amendment of Section 36.

(1) This Act may be called the Chhattisgarh Panchayat Raj (Sanshodhan)
Adhiniyam, 2019.

(2) It shall extend to the whole State of Chhattisgarh.

(3) Tt shall come into force from the date of its publication in the Official
Gazette.

In Chhattisgarh Panchayat Raj Adhiniyam, 1993 (No. 1 of 1994),

(hereinafter as the Principal Act), in Section 2, after clause (xxx), the

following shall be added, namely:-

"(xxxi)  "Person with disability" means a persons with disability as
defined in the Rights of Persons with Disabilities Act, 2016
(No. 49 of 2016);"

In the Principal Act, in Section 13, after sub-section (1), the following shall
be substituted, namely :-

“Provided that, where after the election of Panchayat, if there is no
representation of person with disability, the State Government or any
authority authorized by it shall nominate one person with disability as
prescribed, to be eligible for being office bearer of Panchayat. Such
nominated person shall be nominated for the remaining period of that
Panchayat which shall be limited not less than the period of 2 years. The
rights and duties of such nominated person under the provisions of this act
shall be, as may be prescribed.”

In the Principal Act, in Section 22, in sub-section (1), after clause (i), the
following shall be added, namely:-

"Provided that, where after the election of Panchayat, if there is no
representation of person with disability, the state government or any
authority authorized by it shall nominate two persons with disability (one
male and one female) as prescribed, to be eligible for being office bearer of
Panchayat. Such nominated person shall be nominated for the remaining
period of that Panchayat which shall be limited not less than the period of
1 year. The rights and duties of such nominated person under the
provisions of this act shall be, as may be prescribed.”

In the Principal Act, in Section 29, in sub-section (f), after clause (i), the
following shall be added, namely:-

"Provided that, where after the election of Panchayat, if there is no
representation of person with disability, the state government or any
authority authorized by it shall nominate two persons with disability (one
male and one female) as prescribed, to be eligible for being office bearer of
Panchayat. Such nominated person shall be nominated for the remaining
period of that Panchayat which shall be limited not less than the period of
1 year. The rights and duties of such nominated person under the
provisions of this act shall be, as may be prescribed."

In the Principal: Act, in Section 36, in sub-section (1), for clause (n), the
following shall be substituted, namely :-
"(n) who are not literate;”’
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In the Principal Act, in Section 44,-
()  in sub-section (2), after the words "meeting of the Panchayats", for

the punctuation full stop ".", the punctuation colon ":" shall be
substituted;

(i)  after sub-section (2), the following shall be added, namely:-

"Provided that rights - related to participation in
meeting/proceedings of the Panchayat of nominated persons with
disability shall be, as may be prescribed, but they shall not have
right to vote."

In the Principal Act, in Section 46, in sub-section (2), after the second
proviso, the following shall be added, namely:-

"Provided further that nominated persons with disability shall be
member of such Committees, as may be prescribed."

In the Principal Act, in Section 47, in sub-section (4), after the second
proviso, the following shall be added, namely:-

"Provided further that nominated persons with disability shall be
member of such Committees, as may be prescribed.”

Amendment of Section 44.

Amendment of Section 46.

Amendment of Section 47.
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